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The town of Shillong, as all'eady indico,ted, is dhrided into two portions, one portion 
being Khasi (non-Brltisb) territory and the othel' British territo"y . The jurisdiction 
exercised by Khasi 81ems nvel' theu' ow.n subjects under the terms of their sanads or 
grants will not be disturbed, but, as wiH be subsequently explained, this i'i 
restricted to (lnses in "which only their own subjects are concerned which al'e not of 
a heiuons character. J n all othel' c(\!'es the new and imcprovcd pl'ocedllre will be 
applied hoth in lhe British and non-B1!itish portion of the town, whether the persons 
conctrned are or Indians. 
" ' 4 , In the first place, it is to be noticpd that though Enropeans do not s 'lffer, owing 
to theil' residence in Shillong, any pl'acbcal diminution of thoie rights and privile&-es in 
respect of c riminal jtl1'isdiction, Indians l ose the ordinary righ1s unO. privileges 
they enjoy in plai ns and are plaoed in the same position as the Kbasi population. 

Oriminal pj'ocedure Oode is barred in the Kbasi and Jaintia Hills district in 
exercise of the powers oonferred hy section 2 of the Fruniiet' Traces Regulation, 
1880, unr1er Notifi cat iDn No., 3151J,. dated the "10th October 1b98, issued by the Ohief 
Commissioner of As ;am ",iih tLe previous sanction of the Govemol' Goneral in Oouncil, 
a copy of whioh js beren-ith foe ready reference. Now, it will be noticed 
that the prea mblo to the Regulalion referred to pl'oddcs for the removal of certain 
frontier trac ts i n. inhabitoJ or frequented by barbarous or sa tni-civilised tribes 
from the operati:>n of enaotments ill force therein. It would obviously be absurd 
to describe the inhabitants of Shillong as bar baroU9 or semi-ci vi!ised, The 8hief 
Oommissioner therefore thinks that there is a decided ca!'e fOl' l'emoving the invitlious 
distinction refcl'r'eJ to n t. the beginning of this paragraph, and \vhich, he understands. 
js the main cause-of complaint. . 

00' the other haocl, both' Europeans and Indians in Shillong are on the same 
foo,ting as regu.rds civil j nrisdiction, and the Ohief OOl.llmhsio ilel' sees no reason why 
any change, 1eyood that of allc, ,,,,i ng representation by pleadcl':<, should be made. 

5. At tile same tim e, as arcus in t he KOOsi and Jaintia Hills outside 
Sh;Uong, t he Chief Oomtl1issionel' desi l'es to remove u" tecllnical defect. The rules for 
adrnillistration of just'ce and police in the K hasi a ud Jailltia Hills apply only to the 
villages and tracts subject to lll'itish jurisdiction.. Go vern.ment exercises, .however, 
unc!.or the sa'l'wds or gmnts given to the Ohiefs, a large measure of residuary 
jllrisrlictioll . the Khusi Chiefs not being l)Elrmitted to decide cases, eitber criminal or 
civil , i ll which persons other than t heir own are concerned, or cdminal cases in 
which their own subjects concerned, but .in w.hich the offences cb.flrged are punish­
alJlc with death, transportatioll or imprisonment for five years and upwards. 

ffhere are no l' Ll les prescribing the procedure and substamive law to be followed 
by_ t he Deputy Commissiojer and his ' Assist1liots in the disposal of cases which 
arise i ll KLasi States but- which are not td!'dble by the Khas! Oldefs, thbugb, in practice, 
the rules for the adrninis:rat.ion of e ri'Olinul and 'civil above I'erened tt) are 
followed ; now tbat tlte system 0'[ is 'lllldel' consideration, the Obief 
Commissioner considel's it visable to 

6. Although the Ohief ' Comtnissiom'lr . desil'es that the system of adminis­
tmtim of jllsth:e if!. tho t own- of Shilloug ' slionld be approximated to the system 
prevuiling ' in the plains, be cannot ad1"cm!ite ' the extension or the jurisdiction of 
tho High Oom'\; to that· 10cll lity_, As - a _considerable P9,l'lion of the 
town of Shillong lies in a KlulS1 State, and, as far as he IS there IS no prec0-
dent for-the exercise of jmisiliction by the High Oourt of Calcutta over localities 
which are n vt British I ndia. An extension of its jm·jsdiction over suoh a sma1l area as 
the town of SlliUong would also be unusua.! nnd likely to be productive of adroiuistra­
t i \T6 inconvenience, FoUowing, therefore, the preceueuts of the Chittagong Hill h'acts, 
the Chief Commissioner p roposes that lIe sh ould continue to exercise jn Shillong the 
powers of a High Ovurt ; anti that the OOlIlll1issioller of the Surma Valiey and Hill 
Districts slwu lcl be invested with tile powers of a Sessi olls Judge. Tho Deputy Com­
missionel' will be invested with the p ,;welS of all AJditiotlt'll Sessions J udge aud also 
'Tith the special powers conferred Oll a District hla.gistrate under section 30 of the 
0"1'1.1 i l1 al 1> J'ocedUl'8 Code. . 

7. I am now to 8"!'lbmit for the a.pprova.l of tbe GovernmeIlt of India fh-e Lottfi­
cations by which tile O.:.lief Oommissioner desires to give eiIect Lo the changes ill 
pl'OCedUl'6 referred 10 ahove. I n Not ific;l tion l h e propos.es to Gxtend, under sections 
5 and 5A of the Scheduled Districts Act, the Code of Oriminal l ' l'oc(:dul'e, ns I1rnended 
up ,to date, to th a t portion of the tliwn oi "hich is B.itish territ01"y, ri the 
Code wouic.L he exte"nded subject to the modifications ,:-

(1) That except in referen cD to pl'cceedi :l;.!s o.gainst E\]I'opean British suhjects 
or persons join tly cha.rgeu -""it h EW'opel1n British s\lbjecls, the expression 
High Court will mean the Cldef COUlillissioner of assum. 
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(2) That tbe Oommissioner of the Surma Valley ana Hill Di~tricts Division will 
exercise the powers of a High Court under section 439, Criminal 
Procedure Oode. 

(3) That the Dist.rict Magistrate will be vestecl with the powers of an Arldition­
al Sessions Judge. 

The Commissione.I will be invested with the powers of a High Oourt under se~trion 
439, Criminal Procedure Ooie, i n or3.er to relieve the Chi,lf Commissioner of the less 
seriolls and important auties to 1)e discharged by the High Court. The Oommissioner 
will also be vested with the powers of a Sessio1l9 J u cl ge. This will e rL'1h le him to 
hear appeals from decisions pa-,,,ed by the Deputy Commissioner in t.he e~ercise or his 
ordinary p)wers as District .Jla;istrate Ot' special powers under sp.ction 30', Criminal 
Procdure Coele. The Deputy Commissioner will be invc'stel with the powers of an 
~Additioml Sessions J u -1 g2 to enable him to try sessions cn,ses and to hear appeal'! from 
his assistant:,; when exet'eising thd po vvers oe a magistrate of the first class. It is .Vf~ry 
nece~~J.ry th:\t he sh) ~ lll e:nrcise s'lch pow~rs, as the Commis,ioner oftlle Division is_ 
not i llE l'equently m'1ny days' journey from Shillong touring ein such remote localities 
as the N aga and the Lushai Hills. 

On the extension of the Code of Criminal Procedure, a notification (Notification 
II) will be issued under sections 7; 9, 10 anu 3:)"respectivaly, of that Code-

(1) Cvastituting the British portion of the t)W'll of Shilloug a district and a. 
sessions division. 

(2) Appoin~ing the' Uommissioner oE thf" S~lrm't Valley and Hill Districts 
Division to be the Sessions Judge of that division. 

(3) Appointing the Depllty OomlUissio~ler and his Assistants to be magistrates 
under the Code. 

(4) Investing the Deputy Commissionet' with the speoial powers conferred by 
section 30 of the Code of Criminal Procednre. 

The object of t1:le last proposal is to enable the Deputy C'ommissioner to try 
serious cases uncler that section withoilt a<,seS30r., anI without the formality of 
commitment. The Indian Penal Cole is alrEady in rOi'ce. rrho Oode of Oriminal 
Procedure will be ex tencled under Not ification No. I an"! hy tbe sam e notific::t~~on 
the l'll les for the administra t ion of crimin'\l jas tioEl pubEsh:~d u nder' Notific1'-(Ji-on 
No. 125:HJ., dated the 29th N ovelUber l()O:J, will be superseded. The special 
procedure prescribed in these rules will thereupon cease to be in force in the B l'itish 
portion of the town of Shilbng, and the ordinal'Y Criminal Procedlu'e will be 
introduced, snbject to the modifications specified Rbove. 

S. :\oti.ucatl)n III Pl'o-,-icie3 fot' th'3 rd'llinlstrl,tiorl oE c:!'iminrrl justice in the 
B .. , . . 1.L " Sl'" , . i l' l' t' K- - S' "- ~ no'}- - ,'l::S:l P:)l'tl'J:::J. ot L1B L')\\'U or lliLon;, wmCl les pU'l y m ne [laSl lic:LLe Ol 

KhT:rim and nal't~, i:.:. th~ ~c·:tte of ~I-d~i?m. Th~ jnl'isr1i~lioa ot the Klnsi Obhfs over 
their own subj~c~;, c:2J.~t<:'2111P):l th'"ill b~.- ~h~i)' s'-;:!'I'/s lJl' grants, will not be disturbed, 
but proYisi-'n iliJ i:l th:s ilJ_I Le m 1".12 fo:;: t1:e t~'i __ ~l ,)[ Of[~llCeS WlliC11 are not wiGilia 
their C) mpetencQ 8. ';'ll ~Ol' rr fiich n ') Pl',)C e 1 nrC' i,,:lt pl'<.'3e!J. t Pl':locriheJ ; t bong h, P..S alL'cady 
indicatel, in practice the rules l'clati:::J.g' trJ cl'i8i;,~tl j "stice as c')utalneJ in the rules for 
tile acllnini~tra~ion of.. justice a'..lJ police i1. [llr~ Kba~i a":lei J aintia Hills published 
under Notiflcatioll Xc. 1232lJ .. clatd t:1C 2~'th Noye~nl)~l' 19')6, ,yhich apply only to 
villages and tracts sut1jeCt to Bri:i:sh juris,~ic,ion, ho. \7e been followed. 

II U 1 Nt·,· t-' III tl ~) to" .-, .. ~ t' . v' nc Ai' 1 0 UlC[tuLOll , "18 lJep'J ,\' )illlJllSSFmer ,nil excrC1S3111 cases O[I11S 

kind the ordinary powers of a DistriJt ~fagi"trate ltS defined in the Ooele of Cl'imill'll 
Proceclure, the ad_dition'Ll powers conferre:l n nder section ~o of the said Cod.e, and ~he 
powers of an Additional Sessions J uclge ; the Commis~.ionel' or the Smml1' Valley' ancl 
Hill Districts Diyision will he inves(.ed with tIl:; pDwers of a Sessions Judge; anJ the 
Chief Commissioner of As~am '.viH be appninted to be a High Oomt foe the purposes 
of the Code, except in reEeronce to procct:di!lgs ag::tinst European British subjects 01' 
persons jointly charged with Emope;J,n British snbjects. Under entries Nos I11n'.l 2 
of the schedllle attached to Notification V, the Lulian Penal Co:le and the Cl'i:ninal 
Procedure Co:1o will be extended to ca'ies at'isiflg' itl su.ch portion of the tuwn of 
Shillong as is situltted in a Khasi Sbto, which tho Khnsi Cbiofs are not cmpow81'ed 
to adjudicate and decide. rrhus, Notificati'ms IU anel V, and tho first two cntri')~ 
in the schedulo attached to Notification V, win provide both the subs:aativo and thu 
adjective law; and, the Criminal Pi'ocedure Q,lela hlling extended, accllsecl p 'rscms will 
obtain the privilege, to whi.ch they attach g1'2at ira portitilCC, of being representeu as of 
right by p~et1cler. It will be observed th~t HILler entry 2 ill the Schdule attaehf:d to 
Notitication V the Oriminal Pl'ocedu,'G Code has been extended to tlJat port jon of tho 
town of Shillong which is in a Khasi ~trlte subject to the modificrrtion that the first 
proviso to section 1'38, Criminal Procedure Code, will be omitted. It has not Lithedo 
been the practice to obtain the formal assent of the Deputy Commissioner or the 

r 
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Khasi and Jaillt.ia Hills, who is the Political Ag(;lnt of the Khasi States, to the trial 
of cases which have arisen in tbe Kbasi portion of Sbillong in tho courts of the 
Dep l1ty Commissioner and his assistants. Such a 'Ptocedme is C\ui..te un.u.e.cessa.t1 
a.ml woula. be calcula.tea. to '5i~e -:rise to in.ccm.~eniellce, a.ntl tb.e O\lier Gommiss1.o":le-r 
pl'o\?oses that tile COQe should be modified 60 as to obviate the necessity of complying 
with this formality. 

10. The matter of the administration of civil justice, as'already indicated, is much 
simpler. As regru:ds the Brit ish India portion of Shillong, all that tlJe Cltief Oommis­
sioner cousiders it necessary to do js to i usert a rule in the rules for the administra­
tion of civil justice to the effect that So pleader may a<; of right appear for 
a party engaging him in cases in whioh the ca.me of action whoUy or partly arises 
within that area, or the defendant or e!\ch of the defendants where there are m ore 
than one at the commencement of the case, actually resides or carries on business 
within the said area, or the immoveable prop~rty iu respect of whioh a ll action is 
brought is situated within the said area. 'This is provided for in N otifioation IV. 

On the other hand, all that is necessary as regards that portion of the town of 
8hillong which is Khasi territorY is to introduce the civil justice rules as amended 
by .Notification IV J subject to the reservation that these rules shall apply only to 
casE\S which the Khasi Chiefs are not empowel'ed to adjudioate and decide under any 
sUiaud or grant. This is provided for by Notification V and entry No., 3 of the schedule 
attached to that notification. 

ll. There remains to provide for the adjudication of criminal and ciru cn.ses in 
Khasi territory outside Shillong whioh the Khasi Ohiefs are llO~ empowered to 
adjudicate and deoide under any sanad or grant. This is provided for by N otifica,tioll 
V and ent ries 1, 4 and 5 of the sohedule attached to that notification. 

12. 'There will be no cbange of any kind as rega,rds police jurisdiction. The rules 
on the subject of police as contnined ill Part II of the rules for the adrninist~'ation of 
justjce and "police in the Khasi and Jaintia Hills will remain, .as heretofol'e, in foreo 
on1y in the :British portion of the Khasi and Jaintia Hms. These have never been 
held to be applicable to Khasi territory and there is no reason to make any changl" 

13. I am now to ask that the Government of India wHl be pleased to autborise 
he Ohief Oommissioner to publish the notifications annexed to this letter. 

I have the honour to be, 

SIR, 

Your most obedient Servant, 

A. W. BOTRAM, 

for Chief Secretary to the Chief CommissioJzer 0/ Assam 
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2(/-
The 4th .August 1898. 

No. 3l51J,-In exel'cise oft!~ e power conferrel by section 2 o~ the Assam Frontier Tracts 
Tegllla~ionJ 1880 (1 [ of l~SO), and wit h t he In'.wions sanction of the Governor General in Council, 

tfle Chief Commissimcl' is pleased to direct that the Code of Criminal Procedure, 1898 (Act V of 1898), 
.shall cease to be in force in the districts of the Gar;> Hills, the Khasi and Jaintia Hills, and the Nagn 
If il]s, the North C.lGha>: 8.lbdivision of the Cachar di3t rict, the Mikir Hills tract in thc Nowgong 

tii.stric't.; the Dibrugarh frontier tract in the Lakhimpur district, and the Lushai Hills: 
Providel that notbihg contained in this Notification shall affect the criminal jurisdiction of any 

c.ourt oyer EuropEan British subjects. 

~ 
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NOTIFICATION 1. 

N o. ~' J. In exerciEe of the powers conferred by sections 5 and 5A of the Seheduled Districts Act 
(XIV of 1874), and with the previous sanction of the GoverDor General iu Council, and in moclificat ion 
of Notification No. 3I51J., dated the 4th August 1898, to the extent to which the said notification 
applies to the British portion of the town of Shillong in the Khasi and Jaintia Hills distr ict aud in 
supersession of the rules re'ating to criminal justice as contained in !"ectioll III of the Rule~ for the 
Administration of Justic~ and Police in the Khasi and Ja;intia Hills published with Notification 
No. 12521J., dated tl:e 29th November 1906, to the extent to which the said rnlf's apply t o offences 
occurring w;thin the :rIc.re3aid rortion of the town of Shillong, the Chief Commissioner is pleaEed to 
extend the Code of Crimiu::ll Procedure (V of 1898), as amended up to dlte, to the aforesaid portion of 
the town d Shillong subjed to the fullowing restridions and modifications :-

(1) Except in reference to proceedings against Europea.u British subjects or pel"$vns jointly 
chargeclwi th European Brit ish subjects, the expression ,e High Court" shall mean the 
Chief Commissiuner of Assam. 

(2) The Commissioner, Surma Valley and Hill Districts Division, shall exercise the powers of 
a High Court under section 439, Criminal Proced.ure Code, in respect of any proeeedings 
before any inferior criminal court, subject to the exception that he shall not have power t :> 
enhance the sentence. 

(:3) The District Magistrate is vested with the powers of an Additional Sessions Judge. 
E.vplanation.-For the purposes of this notiBcatiou the e-xpression cc the British portion of the town 

of Shillong " shall mean such of the area included within the MUnicipality of Shillong as is .British 
territory, and the Cantonment of Shillong. 



/ . ." " 
"/ ' ~. NOTIFICA.TION II. 

No, J.- In exercise of the poweTa conferred by sections 7, 9) 10 and 30, respectively, of the Code 
:,f Criminal Pl'Ocedure, the Chief Commissioner is pleasecl,-

(1) with th~ previous sa.nction of the Governor Genera.l in Council, to direct that the British 
pormon of the town of Shillong shall be a district and a sessions division for the purpose 
of the said Code ; 

(Z) to establish a court of sessions for the said sessioll3 division and to appoint as Judge of such 
court the Commissionel' of the Surma Valley anu Hill Di;tricts Division; 

(3) to a.ppoint the Deputy Commissioner of the Khasi and J aintia'Hi11s district to be a. District 
Magistl'ate of the said district and tl:e Assistant Commissioners and the Extra .Assistant 
Commissioners of the Kbasi aud Jaintia Hills district to be Magistrates of the said 
district competent to exercise such powers as they are vested with by Dame i and 

(4) to invest the Deputy Commissioner of the Khasi and J ailltia Hills district with power to 
try as a Magistrate all offences not punishable with death committed within the Bricish 
portion of the town of Shillong, 



~ ",..:: 
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NOTIFICATION III. 

No, J.-'\Vhereas the Governor General in C,mnci] has ill certain cases criminal jllrisdi~tion 
within the portion oE the town of Shillong which is in a Khasi State, 

In el\erch~ of this jnrisliction and cr£- the power,; cOnIerl'o 1 by the I n'linn (Foreign. J uri stliction) 
Ordor in Council, 1902, and oE all o~her POW01' S enabling him. in t ba.t behaH, t he G overnor General in 
Counci l is pleased t,,-, , -ne the follow iug O1'der~ wi~h rc; pect to casas which the Khasi Chiefs are not 
empowered to adj,-~· _itte and decide under any sanaa or grJ-Ilt :-

(1) The l\;puty Commissioner ot the Khasi amI Jain~ia Hills llistrict for the time bring shall 
exercise, when employed in res pent of 8l1C)1 c:,,~s <lccmr: ng WiL b ia the a [oresald are<1 of 
the sail State, the powers of a D~s~:il't l\la~;s~ra~e, as dcfin8rl in thO) CoJe oE Cr~miD.al , 
Proceuure, 1 S98 (V of 1<'39:3), an:l the As,:s",:LIlt Comm>.:ioner.:; an 1 tl;(; Extr:~ Assistant 
Commi?s:olJcrs or the Slid district 1'0' the tlme Lcin~ shall exe;'cise, when employe,l ill 
respect of the aforesaid cases, the PO\\ e1's with whi(;;l they may ba inve,;tel as Magi.,trales 
by name, 

(2) The said Dapnty Commissioner sllnn also exe"';i;;e the powen of a D:st:'ict Magistrate under 
section 30 of tbe said Cod" in resp~ct or ~Ul:h C:1S2S OCCUlTing witllin the limits ot the said 
State, 

(3) The said Deput.y Commissioner is vestd wit,h the powers of an Additional Sessions Judge in 
r,;;;pect of such cases occurring wi,hin tile limits of 1;he s~,id St,tte. 

(4) The Commissioner of the Surma Valley anll Hills Di,tr:c!sDivision for the time being shall 
exercise the powers oE a Sessions Jucl;,;c as dc':'cribe 1 in Lhe said Code, in respect of such 
offences occurring within the limits of the s:1iJ Sta:e, ;md the powe,'s or a Hi~h Court, 
under section 439, Cl'imin:J.l Procedure Coue, in respeet ot any proceedings before the Deputy 
Commissioner, Assistant Commissioners and Extra Assistant Commissioners, subject to 
the exception that he shall n'ot have power to en bnce the sentence. 

(5) Except in reference to procee,lings a~'ainst EllI'opea n Bl'irish subjects or pe rsons j ointly 
chul'j2'ed wit.h ElU'Op2an British sUbjcCt3 the eXIH'es3ion II High Court" shaU mean the 
Uhief Commissioner of Assam, 

(6) The aforesaid oftkers in the exel'cise of any jurisdiction delegated to them within the 
aforesaid area of the said State are to be guided by the law of British India relating to 
offences and criminal procedure in so far as it is appliclI.ble, 

(7) These orders apply to all proceedings except pro(!eedings aga.inst European British subjects, 
or persons charged jointly with European Brit ish subjects. 

Explanation.-For the purposes of this notification, the ex:pression "the portion of the town of 
Shillong which is in a Khasi Sbte" shall mean suob of the a1'e.1 included within the Municipality of 
ShilloDg' as is in a Khasi State, 

"""-
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NOTIFICATION IV. 

No. J.-In exercise of the powers -rested in him by section 6 of the Scheduled Districts Act 
(XIV of 1874), the Chief Commissioner is pleased to make the fllllowing amendments in the Rules 
for. the Admin:istration of Justice and Police in tht:: K hasi and J aintia H ills district published with 
~otIficatioll No. 125:211., dated the 29th November 1~06. 

After rule 38, insert the following :-

" No. 3SA. Notwithstanding anything contained in rule 38, a pleader may as of right 
apve::lr for a party engaging him, in cases in which the cause of action wholJyor partly 
arises within the British portion of t~e town of Shillong or the !lefenclant or each of the 
defendants where thele are more than one, at the cammellcement of the case, actually resides 
or carries on business within the said portion of the ~aid town or the immoveable property in 
nspect d which the case is brought is situated within the i:aid portion of the said town." 

E.Tplanation.-For the purposes of this notification, the expression ,< the British portion of the 
town ,,£ ~hilloLg 'J sha1l mean such of the area. included within the Municipality of Sbillong as is 
British territory, and the Cantonment of Shillong. 
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NOTIFICATION V. 

'" No. J.-Whereas the 2o,!~.o .. 1' ... ge9.~ral in Council ha.3 jurisdiction in certain ca.ses ; 
',- ~ ! 1n exercise o!i,the power .. a~:gare'a""imd;r the Indian (Foreign J ul'isdi{ltion) Order in Conncil, 1902, V',.~ 

~lfithe Governor- t:reaeral-in C~11Ileil ·~iMha-n~Ga.tion of ·the Govemment of India in the Foreign ~"-4A. 
Department, No. 2859-H., dated the 19th June 1903, and of all other powers enabling bim :in. t.his rC-1 
hehalf, the Governor General in Council is pleased to apply tne enactments a.nd rules specified in the 
lint column o£ the schedule hereto annexed to such of tbe ?!e:>s as are specified in the second column 
thereaT in so far as the same may be applicable thereto and subject toauy amendments to which the 
enactments and rules are for the time being subject in British India: 

Pr<Jvided,first, that in the 'enactments and rules so applied, reference to a Local Government 
shall be read as referring to the Chief CommissiQner of Assam and that except where the context or the 
modifi~ations hereinafter referred to otherwise require, references in the said enactments and rules as so 
applied to British India shall be read as referring to the area or areas to which the enactments or 
rules wherein the expression occurs has been applied: 

Provided, secondly, that the further modifications set forth in the said schedule . shall be made in 
the said enactments and rules as 50 applied: 

Provided, thirdly, that for the purpose of facilitating the application of the said enactments and 
rules any court may construe the provisions thereof with such alterations, not affecting the substance, 
as may be necessary or proper tQ adapt it to the matter before the court. 

Frovided, jOJbrthly, tbat subject to the provisions of this notification and .Notification No. Ill, dated 
• the Chief Commissioner of Assam may direct by what officer auy authority or power 

under the Slid enactments or rules shall be exerciseable. 



!!o J! 

EnllCtmenta and rules "pplied. 

1 

1. The Indian P enal Code, Act 
XLV of 1860. 

2. 'fhe Criminal Procedure 
Code 1898, V of 1898. 

~; , Rllies relating to Civil Justil'e 
as con tainer1 in section I V of 
the Rules for the Admini.tra­
tion of Justice and Police in 
the Khasi and Jaintia Hills, 
made by thc Chief Commis­
sioner under section R of the 
Scheduled Districts Act, 
1\)74, and published with 
Notifica.tion No. 1252] J., 
dated the 29th November 
1906, 8S modifiecl by N otifi· 
cation, No. IV, dated 

4,. Rules relating' to Criminal 
Justice as conta.ined in section 
III of the Rules for the Admi­
nistration of Justice and Po­
lice in the Khasi and Jaintia 
Hills, made by the Chief 
Commissioner under section 
6 of the Scheduled Districts 
Act, 1874, and publisheQ with 
Notification No. lZ5Z1J., 
datecl the 29th November 
1906. 

SCHEDULE. 

Areal to which applied. 

2 

Khssi States including 
the portion of the town 
of Shillon~ which is in 
a Khasi State. 

The port.ion of the town 
of Shi1long which is in 
a Khasi State. 

The portion of the town 
of Shillong which is in 
a Khasi State. 

Khasi States excluding 
the -portion or the town 
of Shillon~ which is in 
a Khasi State. 

6. Rules relating to Civil J usti('e~ Ditto 
as contained m section IV of 

ditto 

the Rules for the Administra~ 
tion of J usti<'e and Police in 
the Khasi and J~intia Hills, 
made hy the Chief Commis-
sioner under section 6 of the 
Sche.luled Districts ' Act, 
H;74 and published with 
N otificat:on No. 1252] J., 
dated the 29th November 
1906. 

Further modification. and restrictions. 

3 

This Code shall apply only to offences whicb 
the Khasi chiefs iire not em powered. :0 
adjudica~e and decide under any sa/bad 01' 

grant. 

(1) rfhis Code shaH apply on1y to 
cases which the Klmsi chiefs are not 
empowered to adjudicate and decide 
under any sanaa or grant. 

(:1.) In this Code, t he expression "High 
Court" shall mean the Chief Corr,mis' 
sioner of Assam except in reference to 
proceedings ag ainst E um pean British 
eubj ects or persons j oin!;ly charged with 
European subjects. 

(3) In section 188, om£t the first proviso. 

These rullE shall apply only to cases which 
the K basi chiefs a re nOL empowered to 
adjudi('ate anj decide 1.1Odel' any ~an(ld or 
graDt. 

Dilto ditto. 

n:tto ditto. 

ETplanat£on.-For the purposes of this notification, the expregsion "the portion of the town of 
Sbi1hng which is in a Khasi Stll.te» shall mea.n such of the area included within the Municipality of 
Shillong as is in a Khasi Sta.te . 

.l. B. p. 0, cr. A.. to C. c.) N (). 15-250 ··27·11·1 C)15. 


